
IN T1-jE CENTRL k%DM.1N15TR4,TIJE TR1BUN6L 
CUTTCK BNCfl: CUITCK I  

Original mpplicQtion No. 529 of 1993 

CUttcLCk this the 22nd day of Noveer, 1995. 

N I I4 L KUR D5 	 ... 	 P?LLNT 

UNION OF INDIi- & JIHERS. 	 RES PONDENTS 

( FOR. INSTRUCT IONS ) 

lhether it be referred to the reporters or not? /"' 

Whether it be circulated to  all  the benches of the 
Central Pdminjs'tratjve Tribunals or not? 

91  (N. S4HU) .P. HIREM-TH) IEMBEIR (DMINISTR £IV) 	 viC-C1 £R9N 
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CENTRJ DM1NLTIVE IRIBUNiL 
CUITtCK BENCH: CU'I'ICK 

Original Application No.529 of 1993 

Cuttack this the 22nd day of November,1995 

CcRkiM; 

THE HONOJR'-BI 	1R • JUSTICE D .P.HIRTH,VJCEFI%N 

ND 

THE HGN 3UR LE IR • N • 54%HU, £4 MBER (D MIN 1STRT WE ) 

Nirrn1 Kurnir Das,aged about 24 years, 
son Of Narendra Nath Das,At/o_ B. 
Narayanpur,Via -ratappur, 
District-Balasore. 	 ... 	Applicant 

Bythe Applicant 	: M/s. Deeoak Mishro,a.N.Najk,A.Deo, 
B.S .Tripathy,P.iina,D.K.Sahoo , 
Mv octe s. 

Versus 

Union of India represented by its 
Secretary in the Ministry of Communication, 
Departnent of ksts, Dak Bhawan,New Delhi. 

The Chief Post Ister General,Orissa Circle, 
Bhubaneswar, District- Khurda. 

Superintendent of Post )ffices, 
lasore Division, Balasore 	... 	Respondents 

By the 3.esçxndents 	.... Mr. .eshok Mishra,Senior Standing 
Counsel (Central). 
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L)RDER 

R. 	 The impugned order of termination 

of the serv ices of the Petitioner as Extra Departmental 

Branch Post V34Ster after expiry of the period of one 

month from the date of notice nae1y 22.9.1993 is 

under challenge in this application. The applicant was 

appointed after selection. The very sane order was a150 

challenged by the petitioner in Original application 

No • 315 of 1993. The order was set asjcje • This is Second 

order which is inan way different from the earlier 

order which ws interferedby this Tribunal on the ground 

that principles of natural justice wa violated. s we 

have have interfered w.it-h-t---similar situationsetting 

aside the order of termination, in this instant case.ac—

the order of termination terminating the services of the 

petitioner is set aside dilowing the a)pli.cation. 

2. 	With these  observations and directions, the 

applicati0n is allowed.No Costs. 

(N. S-ijTj) 	 (I) .P .HIR.MTH) 
D,LmBLR DMINITRT lyE) 	 VICE C IRI4N 


